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Petition(s) for Special Leave to Appeal (Civil) No.6880/2005

(From the judgenent and order dated 10/03/2005 in CA 2954/05 in First Appeal No.1386 of 200
4 of The H GH COURT OF BOVBAY AT AURANGABAD)

JAI N | RRI GATI ON SYSTEMs LTD. Petitioner (s)

VERSUS

AVI NASH GHANSHYAM SARDA Respondent (s)

( Wth Appln(s). for exenption fromfiling c/c of the inpugned
Judgnment and perm ssion to place addl. docunents on record and
with prayer for interimrelief)

Date : 11/04/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE S. N. VARI AVA
HON BLE MR JUSTI CE H. K. SEMA

For Petitioner (s)
Ms. Shirin Khajuria, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER
We see no reason to interfere.

The Special Leave Petition is di sm ssed.

(K. K. Chaw a)
Court Master

(T. K. Vi swanadhan)
AR- CUM PS



